(\?M 7",,,,. J 5*"' ‘v’g} £, 3}"@&:@ “@’é% ‘{j\‘" kt)f | T » -‘(Il&—;‘t_é‘ gff&ﬁ‘\*«lhﬁ;- i

Y
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Ch 2

IHE INDUSTRIAL\DISPUTES (APPELLATE TRIBUNAL)
- AMENDMENT ACT, 1955 - :

Acr No 29 OF 1955 o | :

-[12th . Septembefr 1955]

An Act 0 amencl the Industmal Disputes , (Appellate Tnbuudl)
o ~Act, 1950. .

BE it énacted by Parhament in’ the Slxth Year of the Repubhc
of Indla as follows s’ .

. Short ' e i ThlS- Act may be called the Industrlal Dlsputes (Appellate
© title, . - Trlbunal) Amendment Act, 1955. v
I .n\n el -2 After seetion 23 of the Industrial Disputes (Appellate Tr1bunal)
'n%zvqasegnon Act, 19504; the following section shall be inserted, namely — 48 of
23A. - : . . 1950,
Speqyal ' “23A. (1) Where any proceedmg under sectlon 22 or section 23
provlsxon - o is pendmg before the Appellate Tribunal, the Chairman,
f)%g;}“e dc',?[' o Wlthout constltutlng any Bench for the purpose may—
Eﬁﬁiﬁ‘g‘s”ﬁ; SR (a) d1spose of the proceedmg himself:- s1tt1ng singly;
“the Chait-
man. :Or. 2 ~ /(b) authorise any member to dlspose of ‘the- proceedlng
member. oL 0 gy 1 |
v an industrial . : sitting sing Y5

4 indus : .
tribunst (c) transfer the proceeding, whether pendlng before the

o P .Appellate Tribunal or himself or any member, to any
s L ~ one of the industrial tribunals specified for-the _disposal

of such proceedings by the Central Government by
--notification-in: the Ofﬁmal Gazette,

‘ _ (d) withdraw any such proceedlng from any industrial
- : s tribunal-to whith it has been transferred under clause
: B ' - ~(c) and dispose of the same hlmself sitting singly or
: - authorise any member: to d1spose of the same sitting
: o ’ singly or transfer the same to any one of the other

' o (N :1ndustr1al trlbunals S0 spec1ﬁed

. (Z) Where .the Chairman or any member sits s1ngly to d1Spose
: ﬁof any proceeding under this section, he shall have all the -

. powers of the Appellate Tr1buna1 in the dlsposal of the
proceedmg : '

' ._,,(3) Whe,ve any: proceedmg g transferred to an’ 1ndustr1al .
tribunal under. this. seetion; the. industrial tribunal may,
subject to any special directions in the order of transfer,
proceed either de nove.er-from the stage at which it was
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- - transferred, and shall dispose of the proceedmg as if it were.
» : a proceeding under section 33 or, as the case may be, sectlon
J40f 1947, - ... 33A.of the Industrial. D]sputes Act,, 1947 and the prov151ons
' ' of that Act shall’ apply accordlngly

(4) Notw1thstand1ng anythmg contamed in section 7, no appeal
- shdll lie to the Appellate Tribunal from any order or award . -
~ of an 1ndustr1a1 tribunal made in any proceedmg transferred
" {0 it under this section.”

3. (1) The Industrial Disputes (Appellate Trlbunal) Amendment Repeal of

3 of 1955+ ‘Ordinange, 1955, is hereby repealed. o | 32??8’51;6

..(2) Notwithstanding such repeal, anything done or any action
.taken in the exercise of any power conferred by or under the said e
Ordinance shall be deemed to have been done or taken in the =~
exercise, of the. powers co‘nferred by or under this Act, as if this Act

were in force on. the: day on whlch such.. . thing was done or .action
was taken A

THE ABDUCTED PERSONS (RECOVERY AND.
RESTORATION) CONTINUANCE ACT, 1955

QF\\@% o SV % ct No. 300F 1955 e :
%1}! , Wgﬁ? o . [17th Septeniber, 1955]

Anx Agt' to continue the Abducted Persons. (Recovery and
Restoration) Act,’ 1949 for.a further perlod

BE it enacted by Parhament in the S1xth Year of the. Repubhc of
_India as follows — : . ,

1 (D) Th1s Act may: be called the Abducted Persons (Recovery Short title
- and. Restoration) Contmuance Act, 1955 d core-

) mencement.
(2) It shall be deemed to have come 1nto force on the 30th day
of May, 1955 ' v -
2. In sub-section (3) of section 1 of- the Abducted Persons (Re- Amendment

145 of 1049.  covery and Restoration) Act, 1949, for the words and figures “3lst of section 1.
' day of May, 19557, the words and figures. “30th day of November, :
1956” shall be substituted. .

, 3. The Abducted Persons (Recovery and- Restoratlon) Continuance g?dfﬁ:\&fe
2 of r9s5.  Ordinance, 1955, is hereby repealed. o : 2of 1955.
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